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The learned counsel for the épﬁljcant submits that

applicant may be directfd to‘file a representabion for redressal of
hi grieVance to theiccﬁcernea Depaftment and directions may be
gi en to fhe . concerned . Depertment forf) disposal of the
representation b& a neasdned and. speaking’ ofder sympatheticelly

within a specified period. , »

respondent No.3 to Fec1de/dlspose of the repreeentatlon by a

r aeoned and speaklnq crder, if filed by the appl1cant w1th1n the
;_g;od of one month fbr redressal of his grlevance. The respondents
are direoted te dispose' of ~the seid representetion. wiihin the
riod ¢f three months from the date of receipt of copy of such
epresentatlon. The - appllcant chall be at - lJberty to approach the

disposal of X
roper forum in case he feels aggrieved by/Suc representatlonua
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. ' With the above dlrectlone, this OA is dlspoqed of at

the stage of adm1551on.

(A.P.NAGRATH) ?(S.K.AGARWAL)
- . ‘. \
Adm. Member Judl.Member

In view of the submissions made before us, we direct




